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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACK BENCH 

ORDER SHEET 

Application No.................../...  ............ of 200 9 

Applicant (s). . . .6L. . . .'/. . Ifl.CC.&L. ........... 	 Resondent (s).. 	. . . 	. . .iicT1.C- 

Advocate for Applicant(s).c'1J 	 1fl.I.'J.  ..... Advocate for Respondent(s 

6 p 
Pk\ 	CEc 

NOTES OF THE REGISTRY 
	

ORDERS OF THE TRIBUNAL 

Qr4ate d32 422 

b ar3 Sri P • 1< .I. n ka Mvo cate for ti e 

applicant and Shri S.3.na, xldl.Standing 

Counsel (on whom a copy of this 0 .A • has aire ady 

been served) appearing on behalf of the 

Respondents. 

consequent upon order dated 23.1.2002 

(.nnexure..3) issued by te 	spondentsipart- 

merit rejecting the prayer of the applicant, 

(sri sunfrni S amdnt) ?  son of Jhri Durg. Ch. 

Iz- 
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ORDERS OF THE TRIBUNAL 

Rout (Itc3.Gr_D, Chandjnjchowk 11.0.) for an 

appointment on compassionate grounds, taking 

recourse to Section 19 of the AeTeAct, 19850  

and inter alia challenging the validity of 

the said impugned order of rejection (nnexure...3 

the applicant has Come up before this Tribunal 

for redressal of his grievances The reasons, 

as assigned -by the Respondents under nnexure3 

sk.e rejecting the prayer of the applicant for 

a compassionate appointment are quoted 

here 	.- 
to The family has got te r in al 

benefits of '3.86,000/ & also 
getting family Dension R.2214/ 
+ D.R. P.N. 

There is no liability" 

It is submitted by shri Len ka, the 

learned counsel for the applicant that the 

grounds ori which the 	sponc1ents have rejected 

the prayer of the applicant for a compassionate 

appointment do not hold good • It is further 

submitted by 3hri Len ka that the terminal 

benefits cannot be the criterion to adj udge 

a family, as in this case, is having no 

liability. It is also submitted by Shri Len} 

that the retired Govt. servant (father of 

the applicant) is a diabet.cs patient and1  

therefore, he spends the substantial 

proportion of the pension towards the 

medicines. Besides, the retired Govt. servant 

is yet to mu give her daughter in marriage 

because oE paucity of £unds:which has stood 

in his way as an insurrttuntable difficulty. 

I have given my arLxious consideration 

to  the arguments advanced at the Bar. 



It is the settled position of law and this 

Tribunal also, in 'a catena of deciSions, following the 

ratio as propounded by the I-bn'ble apex Court in the 

case of i3albir <aur & another Vs. Steel Authority of 

India Ltd. & Ors. reported in 2002(2) A.T.T.SC)  255, 

and the decisions rendered by this Tribunal in the 

cases of Rankariidhi Sahoo vs. Union of India & Ors. 

(reported in 2002 (2) 1 C .J.D .(AT) 21 and Mint Aumari 

Ibhanty & another vs. Union of India *Sc Ors. (reported 

in (1994) 2 ATT(CAT) 120 have held that terminal 

benefits cannot be computed nor can be the criterion 

for the purpose of do to mi in ing/ad judging the md igent 

condition. The Respondents, in the instant case having 

resorted to only ground of terminal benefits, have come 

to a Conclusiou that tao faiiily of the applicant has 

no liability and as an outcome issued .nnexure 3 dated 

23 .1.2002 by rejecting him prayer for a compassionate 

appointment. I am, therefore, of the view that the 

reason led to rejection of the prayer of the applicant 

for a compassionate appointment, in view of the above 

settled position of law, being non est, there remains no 

other option than to quash the impugned order dated 

23.1.2002 under nexure3. and ,accordingly1  the same 

is hereby quashed/set aside. 

In view of quashing of Pnnexuxe3 there exists 

next to nothing in the way of the Respondents to consider 
for appointment 

the case of the aplicantZon compassionate grounds within 

the four corner of rules. It is, therefore, directed 

that the Respondents should do well with the matter in, 



according an employment  on compassionate ground 

favour of the applicant. 

In the afore stated te rms, this Original 

Application is disposed of at the admission stage itself. 

No costs. 

Send copies of this order along with copies of 

this O.A. to 1spondents and free copies of this order be 

- handed over to the learned counsel of both the sides. 

M3En( JU1Ic LL) 


